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DR. D AS ARINARAY AN A RAO: Sir, in Andhra Pradesh, a large number of 
BSNL customers receive their telephone bills late. By the time they receive their 
bills, their phones are disconnected. When they approach the officials, they say, 
'' You come to the office and collect the bills." It is ridiculous. 1 would like to ask 
the hon. Minister, what is he going to do in this regard? 
SHRI ARUN SHOURIE: Sir, I would request the hon. Member to please first 
understand the procedure. It is not that way. If the bills are dispatched late, then, 
the date, by which the bills have to be paid, is also extended correspondingly. 
Second point is, if the bill is not paid in time, there are four stages, before a phone 
is disconnected. A phone is disconnected only after the 35th day of issue of the 

bills. +���  ��� �ह$� ��8,  outgoing calls disconnect �	 ���	 ह� Incoming calls 

continue to come for another 15 days. Only outgoing call facility is disconnected 
first. If even after the lapse of 15 days, a customer has not paid his bill, that 
means, thirty-five plus fifteen, after fifty days....(Interruptions).... 
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SHRI ARUN SHOURIE:... Only then a phone is disconnected. And, Sir, we 

are certainly attending to this problem. 

CBI cases 

*664. SHRI SWARAJ KAUSHAL: Will the PRIME MINISTER be pleased 

to state: 

(a)   the number of CBI cases decided during the last three years; 
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(b) the number of persons tried in those cases; and 

(c) the number of persons acquitted? 

 

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING. 
MINISTER OF STATE INTHE MINISTRY OF STATISTICS AND PROGRAMME 
IMPLEMENTATION AND MINISTER OF STATE IN THE DEPARTMENT OF 
ATOMIC ENERGY AND DEPARTMENT OF SPACE: (SHRISATYABRATA 
MOOKHERJEE): (a) The number of cases decided by the trial courts during the 
last three calendar years 2000,2001 and 2002 was 509,448 and 673, respectively. 

(b)     1315,1398 and 1817 persons, respectively, were tried in those cases. 

(c)   359, 360 and 510persons, respectively, were acquitted in those cases. 

 

SHRI SWARAJ KAUSHAL: Sir, from the reply, as given by the hon. Minister, 

it is quite clear that as many as 4,530 persons had been prosecuted. And, out of 

these 4,530 person, 1,229 persons had been acquitted, which means more than 

25 per cent persons had been acquitted. I would like to know from the hon. 

Minister as to which year did these cases belong, so that one can take into 

account the mental agony that these more than 25 per cent people had faced as 

a result of prosecution. 

 

SHRI SATYABRATA MOOKHERJEE: Sir, many of them are very old cases. 
Because, first there is an investigation; then, proceedings are started in the 
court, then, interim orders are obtained. So, by the time the cases come up for 
actual trial, a number of years would have already lapsed in the meantime. It is 
not possible to say as which particular year these cases belong to. 
(Interruptions). 

 

SHRI SWARAJ KAUSHAL : You just tell me about the oldest case. 
 

MR. CHAIRMAN: Next supplementary. (Interruptions) ����	� ���	 �ह2��, 
�� 
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�	��( 4  
 
SHRI SATYABRATA MOOKHERJEE: Sir, so far as the last three years are 
concerned, in 2000, the conviction was in 71.3 per cent cases. (Interruptions). 
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SHRI SWARAJ KAUSHAL:Sir,Iwanttotakeadvantageofthehon.Prime 

Minster's presence here. Sir, the second part of my supplementary is this. The cases 

take a long time to decide, they might take about 20 years, 25 years, and sometimes, 

even 30 years. But when raids take place and some recoveries are made, some 

statements, some information is leaked out to the Press. This information does not at 

all tally, when the cases actually go to the Court, with the result, the cases take a long time, 

but the reputation of the man is destroyed the same day. I want the hon. Prime Minister to 

assure that, in future, for the sake of credibility of the CBI, for the sake of the reputation 

of citizens only actual, true and correct information will be given in regard to recoveries. 
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